CENTRAL ADMIN ISTRATIVE TRIBUNAL, PRINCIPAL BENCH

g ‘ tion N 4 of
New Delhi, this the 30th day of April, 1997

Hon'ble Mrs,Lakshmi Swaminathan, Member (3J)
Hon'ble Mr,R.K.Ahooja, Member (A)

Shri Rgaj Kumar, son of Shri Rishi Pal
No.9235/DAP Vill,Shzhadgbbar, PO Shehpur
Dist.Muzaffar nagar (UP - #Applicant

None for the applicant

ygrsug

1« Delhi Admn through its Chief Secretary,
01d Secretariat, Delhi

2, The Commiss ioner of Police, Police HQre
IP Estate, New Delhi 110 002 = Respondents

By Adveocate Shri Rzjinder Pandita

0ORDER (ore))

a S Membe -

We note that fresh notice issued to the applicant
in pursuasnce of our order dated 18.2.1997 has been returned
on the greound that the applicant is employed elseyhers and
has not left his addrecs, We also note that none had appeasred |
on behelf of the applicent on 4,4,1997, In the circumstences ;
the applicztion is dismissed for default dﬁmysecut fon, >
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(R.K.AR a (Mrs,Lakshmi S aminathan)
Member(A) Member (JY



